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MR. DEPUTY-SPEAKER: The Minis-
ter will reply tomorrow,

PAPERS [L.AID ON THE TABLE—
Contd. :

NOTIFICATION UNDER CENRTAL EXCISE
RUIES

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): Sir, 1 beg to
lay on the Table 3 copy each of Noti-
fication Nos. 130/82-CE and 131/82-
CE (Hindi and English yersions) pub-
lished in Gazetie of India dated the
20th April 1982 together with an ex-
planfory memorandum regarding modi-
fication in the scheme of excise duty
exemptinon i respect of cotton fabrics
processed without the aid of power or
stcam issued under the Central Excise
Rules, 1944. [Placed in Library, See
No. LT-8958/82.]

MR. DEPUTY-SPEAKER: The House
stands adjourned to re-assemble at
11 A.M. tomorrow.

18.04 hrs.

The Lok Sabha then adjourned ttll
Eleven of the Clock on Wednesday
April 21, 1982/Vaisakha 1, 1904 (Saka)



